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NATIONAL COMPANY LAW APPELLATE TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

Company Appeal(AT)(Insolvency) No. 1038 of 2020 
 

IN THE MATTER OF: 
 

Arcelormittal India Pvt. Ltd.  …Appellant 
 

Vs 
 

SREI Infrastructure Finance Ltd. & Ors.  ….Respondents 
 

Present: 
 

     For Appellant: 
 

 

 

 

 

 

 

 

 

 

 

 

     For Respondents:      

Mr. Neeraj Kishan Kaul, Sr. Advocate with Ms. 

Karanjawala, Ms. Ruby Singh Ahuja, Mr. Vishal 
Gehrana, Mr. Utkarsh Maria, Mr. Anupm Prakash 
and Mr. Deepak Joshi, Advocates. 
 
 

Ms. Anushree Kapadia, Advocate for Respondent 
No. 1 
 

Mr. Ravi Kadam, Sr. Advocate with Mr. Sudhir 
Sharma, Mr. Abhishek Swaroop, Mr. Ashim Sood, 

Ms. Bhargavi Kannan, Mr. Naman Singh Bagga 
and Ms. Senu Nizaar, Advocates for Respondent 
No. 2 
  

Mr. Satish Kumar Gupta, Mr. Raunak Dhillon, Ms. 

Surbhi Pareek, Mr. Aditya Marwah, Mr. 
Shubhankar Jain, Advocates for Respondent No. 
3.   

  
 

 

 
With 

 
Company Appeal(AT)(Insolvency) No. 1043 of 2020 

 

IN THE MATTER OF: 
 

Arcelormittal Nippon Steel India Ltd.  …Appellant 
 

Vs 
 

SREI Infrastructure Finance Ltd. & Ors.  ….Respondents 
 

Present: 
 

     For Appellant: 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

     For Respondents:      

Mr. Ravi Kadam, Sr. Advocate with Ms. 
Karanjawala, Ms. Ruby Singh Ahuja, Mr. Vishal 

Gehrana, Mr. Utkarsh Maria, Mr. Anupm Prakash, 
Mr. Sudhir Sharma, Mr. Abhishek Swaroop, Mr. 
Ashim Sood, Ms. Bhargavi Kannan, Mr. Naman 

Singh Bagga and Ms. Senu Nizar, Advocates. 
 

 
 

 

Ms. Anushree Kapadia, Advocate for Respondent 

No. 1 
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Mr. Vishal Gehrana, Mr. Anupm Prakash, Ms. 

Ruby Singh Ahuja and Mr. Utkarsh Maria, 
Advocates for Respondent No. 2. 

 
Mr. Satish Kumar Gupta, Mr. Raunak Dhillon, Ms. 
Surbhi Pareek, Mr. Shubhankar Jain and Mr. 

Aditya Marwah advocates for Respondent No. 3.   
  

 

 
O R D E R 

(Through Virtual Mode) 

 
 

19.03.2021   Today we have bunch of part heard matters, therefore, due to 

paucity of time, the matters are adjourned. Let the matters be fixed ‘for Hearing’ 

on 26th April, 2021. 

.  

  

              [Justice Jarat Kumar Jain]
     Member (Judicial) 

 
 
 

(Kanthi Narahari) 

Member(Technical) 
Akc/BM 


